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[IBA/819/2019 & MA/1042/2019]

ORDER

[IBA/819/20191:

On having the Financial Creditor (Central Bank of India) counsel filed a memo
stating that settlement is in progress and it will take some time to report settlement
and sought for withdrawal of this application with liberty to file afresh, this
IBA/819/2019 is hereby dismissed making it clear to the Applicant counsel, that
the Creditor is always at liberty to file fresh application in the event settlement

has failed.

Accordingly, this IBA/819/2019 is hereby dismissed as withdrawn.

[MA/1042/2019]:

In view of the dismissal of the main Petition, MA/1042/2019 filed by M/s.State
Bank of India is hereby closed.

Ad _ dy
(S.VIJAYARAGHAVAN) (B.S.V.PRAI/{Z&SH KUMAR)
Member (Technical) Member (Judicial)
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